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Ficid Mr A..KJ t. Ld. Counsel for the 

applicant. 

By filing this O.A. the appli,cant has sought for 

the llIowing relief; 

i. To direct. NALC() Authorities 
to issue appomtmerit order to 
the applicant. 

11. To pass such other orders) as 
deem fit. 

iv. To allow this application with 
cost. 

Vide pangraph-9, the applicant has also prayed 

as an interim relief to direct the N.kLC() Authorities to 

dispose of the representation as at Aim exure- A)9 

4. c the repreertatif 	ftie applicant as at 

Annexure-Ai9 is pending with Respondent No.2, we, at this 

stage, without entering into the merit of the ease, deem it 

fc~ H 	 hri.ty to take 



by 

the Ld. Counsel tbr 14e pptican, wC direct Respondent 

to consider the penduig representaton dated 26. 11, 20 II as at 

under Airncxurc-A)9 and r a reasoned order within 60 d2ys 

(JA. stands diposed of. 

6 	S&rn d copy of this order, along with copy of the 

().A., to Respondent No. 2 and free copies of this order he 


